
(A) 

Office note as to No of Date of 	- 	Order with Signature 	 action (if any) 
taken on ochn 

14.39 	 It is smitted by the lea.d 

l lcl4yer for the petiticner that he ds no 

II ant to pursue the petiticn as he has xmtl  

no furtler instructjcn from the ietitiner. 

Under t. Circumstances, the 

Petitjcn is dismissed as witMr,. 

Learned lawyer for the 

petiticner seeks liberty to file further 

application, if necessary. He may do so 

in accordance with law. 

Learned senior standing Counsel: 

,tiL. Ashok Mohanty cn behalf of the 

Respcndents is present and heard 

vice ai(tL— 
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